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I.A.No.4, filed by the defendant under Sec.8(2) of the Arbitration & Conciliation
Act, 1996 is hereby dismissed, as the digitally signed electronic records of the
agreements with certificate under Sec.65-B of the Indian Evidence Act, have
already been produced by the plaintiff. I.A.No.5 filed by the defendant/ applicant
under Sec.8 of the Arbitration & Conciliation Act, 1996 is hereby allowed.
Consequently, by exercising power under Sec.8(1) of the Arbitration & Conciliation
Act, 1996, the parties are hereby referred to the arbitration in terms of the
arbitration clause in the agreements.
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